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Mohd. Zain Vs. Wahid Raza
CC No0.531990/16
PS - Sadar Bazar
31.08.2020 ' S
Present : Ld. Counsel on behalf of complainant. o3 i t_

Ld. Counsel for complainant seeks time to argue in this matter.

At request, put up for purpose already fixed for 30.09.2020.

Copy of order be uploaded on CIS.
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Muthoot Finance Ltd. Vs. Atul Manchanda & Ors.
CC No.2139/19
4 PS — Sadar Bazar

31.08.2020

Present : None.

None has joined meeting through webex.

Be put up for purpose already fixed/FP on 30.09.2020. One copy of order be
uploaded on CIS.

ANOJ KUMAR)
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FIR No. 000317/20
o PS - Civil Lines

31.08.2020

This is an application for releasing article i.e mobile phone.

Present : Ld. APP for the State.
Applicant Vinod Kumar in person.
10 has filed his reply. Same is taken on record.
Instead of releasing the articles on superdari, this Court is of the view that the articles has

. .o O 2
to be released as per directions of Hon'ble High Court of Delhi in matter of “Manyjit Singh Vs. State” in

Crl. M.C. No. 4485/2013 dated 10.09.2014.
l" - .
Hon'ble High Court of Delhi in above-said judgment/order while relying upon the

judgments of Hon'ble Supreme Court of India in matter of “Sunderbhai Ambalal Desai Vs. State of
Gujarar”, AIR 2003 SUPREME COURT 638, “General Insurance Council & Ors. Vs. State of Andhra
Pradesh & Ors.” Writ Petition (C) No.14 of 2008 decided on 19.04.2010 and “Basavva Kom
Dyamangouda Patil Vs. State of Mysore”, (1977) 4 SCC 358 has held : -

“39. The valuable articles seized by the police may be released to the person, who , in the
opinion of the court, is lawfully entitled to claim such as the complainant at whose house theft, robbery or
dacoity has taken place, after preparing detailed panchnama of such articles, taking photographs of such
articles and a security bond.

60. The photographs of such articles should be attested or countersigned by the
complainant, accused as well as by the person to whom the custody is handed over. henever necessary,
the court may get the jewellery articles valued from a government valuer.

61. The actual production of the valuable
upon and the photographs along with the panchnama s

Considering the facts and circumsts
Delhi. article in question i.e. mobile phone be rele:
valuation report of the article and after preparatior
including IMEI number as per directions of | -
directed to get the valuation done of the ¢
directions of Hon'ble High Court of Delhi. ¥
shall be filed along-with final report.
) Bnecopyaforderbe'. '
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FIRNo.3119
PS - Rajender Nagar |

31.08.2020
Present : Ld. APP for the State.
Girl Mahima produced by PSI Vandana.
[O has moved an application for sending the girl to Nari Niketan Shelter

Home, Hari Nagar, Delhi.

IO submits that girl is a minor and she has no place to live. She also has a
daughter of around four months.

I have personally inquired from the girl. She submits that she does not want to
live with her parents and she wants to live with her husband namely Anil.

Under these circumstances, let girl along-with her daughter be sent to Nari
Niketan Shelter Home for the time being. Meanwhile, 10 is directed to verify the age of the
girl.

Let, girl be produced before concerned Court of PS Rajender Nagar on
03.09.2020. Copy of this order be sent to Nari Niketan Shelter Home for compliance. Dasti

copy of the order be given to 10 as prayed for.
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